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THE AT{DAMAE{ ASID T{IGOBAB ISLAITIIS ANA}ID MARRIAGES
REGISTRATION RUI.ES,2OI7 '

No' 266/201 7i F. N o zl:-+tzoie-aeu.- rn exercise of the powers conferred by section 6 of theAnand Maniale Act, ,gos ,, of 1909) 
"na 

,.:.;anoEi bv the Anand Mdiriage (Amendment)Act,2012 the Lt' Governor iairini.tJJa, nrorrrr''i'il,.loar Isrands hereby makeb the foilowingrutes to provide for registiation of Anand iil.rrirS.r,i..r;lyj]
1' short titre and 

"oh.Ln"u,n"nr- rrl an"."lrL; il, o" caleo the Andaman.and Nicobarlsiands Anand Maniages Registration Rule s, 2017 . 
,

(2)'lt shall come into forcb on the date of its publication in the official Gazette of Andaman &Nicobai Administration.

2. Definitions-ln these rules, unless the context otherivise requires,_
(a) 'Act' means the Anand y,"*:" ect, igbg as amended by the Anand Maniase

(b) 'District Registra/' means.the District Registrar of a district authorised under Rule 3;(c) "Form" means the Fprm appended to these Rules;
G, 

flTi#ilfge" means Anand Marriage commonry known as Anand karaj sotemnized

(e) 'Register" means a register of Anand trrlarriages maintainod by the Registrar of rvraniages.' {0 'Registra/, means ihe Regi:trar of ir/ariages suthorised untler Rule 3.'l' ;\ Lr lh ori-: ltion fnr rogrsiiatioir oi. rn:rr:.iaugs- Foi, the pr.1;p65s of regi:Jti$ticn of ,,\n:l.rr' l./larrrisges, ,)ui in,ti.lly kl-r,:r,v;] rs ;\nand ii:rr.:i, ,roi=irurize,J ,,vitnin iho tJr:ion i-eirii.;nr ,_,i1::.:-r-:.:,, -', iii ;.;1..r. 1..:'..;,.i ,. ;.: ,i.;,,:_,, ,:',a,='.;,,,' .1,,.. :.:...i ,,.j.:,i.i:; ,i...,i.., ....i i.:

3T-Egqrm aerr E-+Yqrg geTrgr;r

N
Port Blair,'dated the 66 NoveiTber, 2017.

I'ri ..r Ui.:i.irjr it;gistirr. ti)t.i;-, ) .:liji,.i_-t 
ii:F_1,jrij.],J ln iit:rl Li,.riiricatior:.

(b) :t Registr;:r of i/arrioges for ths iteas r..:psciiiecl in that Notinoation
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4. Jurisdiction- The Ahand Marriage shall be registered with the

jurisdiction such marriag-o is solemnised. . l

Rbgistrar witnin whose 0

5. Maihtenanca. of nlgiit"r of Marrlagirs - The Registrar shall maintain Register of Anand

Marriages in Form-1

6, Frocedure for Registration - (1) Ihl,P?figs t9 the Anand Marrlage shall prepare a

memorandum in duplicate in Form'll ahi iutimii 'the same to the Registrai alongwith

documents to prove the solemnization of thq marriage to the satisfaction of the Registrar and

iegistration fee of rupees fifty within a period of thirty days from the date of solemnization of

their manlage:

Provided that for registration of maniagbs solemnized before the @mmencement of these

rules, such meniorandum may be submitted within a period .of one year from the date 9f

commencement of these rules.

(2) The me?noiandum shall be Signed by doth the parties to the maniage and atleast two other
persons who have witn6ssed the iirahiAge.i '

(3) The parties to the marriage who hav.e- not registerEd their marriage within the period specified

under Sub-Rule (1) may get theirfianiagd iegistered by submitting the memorandum to the' 
Registrar in Form-ll 3nd a Declaration. in. Form-lll. ?longwith documents to prove the

solemnizalion of the marriage to the satisfaction of the Registrar and registration fee of

iupees twq hundred:

Provided that such declaratior! shall .be '.atte.sled by a: .Gazetted Officer or Member of
Padiament or Memberof Local Self Govemment lnstitutions or Notary.

7. Verification and Registration of Marriages-(1) Where on, verification and scrutiny of the'
memorandum and documents received under Sub-Rulq (1) or Sub- Rule(3) ot Rule 6, the

Registrar is satisfied that the marriage has been solemnised; he may enter the particulars oi

the marriage in the register and issue a Certificate of Anand M?rri.a. .9, in Form -1V,. .

(2) Where th€ Registrar has reason to believe that-.

a) the marriage between the parties has not been performed in accordance with Anand

IVlarriage Ceremony; or

b) the identity of the parties or the witnesses teitifying the solemnization of the marriage

is not established ;or

c) the document tendered before him do not prove the marital status of the parties,

he may, call upon the parties to produce such further information or documents as lie
may deem necessary, for establishing the identily of the parties and the witnesses or

correctness of the information or documents presented to him within a period of thirty
days from the date of receipt of memorandum.

C, Reiusal of registration of .\nand liariiage.- The Registrar may, for the r-'ason to be

recorded in ,,vriting refr-rse the registraiion of marriage, if the irani?s to the flrrari'ia.rie lail io
(:oi'flply !'iiiir ihe clirections i,;sued iry him rrnder $t1'6-11;11-.(l) of the Rul3 7.

). ,:.:ii:c:j:,r .>,,i1.:,. :.;:iri :..i i,r )l.r ,.-l..lj.;i,:;. (l) Th.: P;,,ji.:ti::i ii1:]y, .)rt:)ri ?iliJlirji:i;,)i.t rn.l,:l.l l-r:/

)r'ry !ji-iy' i,: .i'.: rn:rii :l,l.i, ii .rrI.:ii;,i :.ir:ri :i'::+, -. ii il,) ),li:l:;i1i.; ri ')r .:;.:,ii,i:l ii'iii',lil.,) !t) il1 )

l').,\rjrrrl,(l),\riy:j'ei:iorr.rtjgli,r\r:,:l by iiln i:!;ci;ion:i th:: il::rJi.:ti,:u Il:]y Iile iln.':pP'J,jl io th3
l)isiiicl l)..eui:;tlai' within ,l perj,rd of thiee ,xonths from the data cl commLrnicutions of such
decisions:

i
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NOVEMBER ,6; 1735 Provlded that the dela y, if any, In filinil .suoh ap I may be condoned for the reas ons lo ben rqrlded
sutdcient

in writing by the Dlstrict Registiir,
pea

Qause for n.et
;qf9,lFIrJ.ns the d$piea

if,.tlB
l"witliin ttlF specified period.

Appellant satisfies Distrlct Registrar, that he had

(2) The District Registrar shall after givlng opportunlty of hearing to the parlies concemed,dlspose of the appeal with n a period of fifteen days.

(1) The Registrar shall forward duplicame.morandum received in a
subsequent month.

month to the Disirict Registiar .before the
te coples of the
lOh aay 6t every

(2) The originars of. the memorandum received by the Regrstrar and dupricate copies forwarded

l".h?f I fl ,:"rrj:Efj:l 
be reta ine J u #ur. itr., J-r.l r 

",,nt r.*, ; rilfi ;; i#to,y or

(3) The Registrar shall also. forward particulars of the corections made under Rute 8. with the .

, .'C{g 9{gorrection and i.copy tn"iJ"?t" tn" ii.ilf*nis"*

11. Flling of Memorandum
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1. Date of Marriage:

FORM-I O
(See Rule 5) -----------O

BEGISTEB OF AIIAND MABBIAGES

3. Details of parties to the Marriage (As on the date of Marriage)

(f) 'Previous, Marital

Status

Irl:irried

l_Ji:ri-r j:lr'ii lrJ

l-l/'; i ..: :.'

:i9l3l,19 9! ll'9 llv'Fl{,

DistrictVillage2. Place of
Maniage: (Specify
half, auditorium

9!e )
vto t

o btHusbanii to be
aflixed

WifeHusbandDetails

(a) Name,in full
(in capital letters)

(c) Age and date of Birth
(sufficient proof shall be
produced)

(d) Permanent Address

(e) Present Address

(

Signature of the Wife:

TalukLocal Area

(b) Nationality
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n o
Whether any S
(if yes, nuniber otS

is livingpouse

living)
pouse
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0n app

4. Wtness of solemnisation of marriage

l. (a) Name:

(b) Address:

2. (a) Name

(b) Address

SPACE FOR OFFIGE USE

6. Details of documents/records/proof of marriage required under Rule 6:

Date

Regiskar:

Registration Nlo. I (Y eat)

o

Date

and.th6 rblationshlp

(i) Ase

(ii) Address

gf.FatherNa me or Guardian

Name of Mother

(i) Age

(ii) Address

(i)

Regiskar

(h)
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o

M EMO RAN DU M FO R REG r ST RAT| O N O F ANA.N D:'[V.IAFR[4G E,

o

1. Date of Maniage:

3. Details of pa(ies to the Marriage (As on the date of Marriage)

/,1) rrli il -)i 'I3i an'/ iip')ri.:: iS lii iti'J
iii ..:;.1, ,tr iiiir:,:ii .ri .),:,:,.:;.;
'i :i j)

2. Place of
Manlage: (specify
hall, auditorium
etc.)

Local Area Village Taluk District

WfeDetails Husband
(a) Name in full

(in capital letters)

(b) Nationality

(c) Age and date of Birth

. (sutficient proof shall be
produced)

(d) Permanent Address

(e) Present Address

(f) tPrevious 
, Marital st6tus

Married
,ll

Unmanied

Widower

\MdoW

Dirrorc.:,j

1j:'". ' '

FORM.II
lsee Rule 6(1)l
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Signature of Parties:

'Put0 mark on whichever la e.

4. Wtnoss of solemnlsauon of Maniage

1. (a) Name:

(b) Address:

(c) Signature wlth date

2. (a) Name

. (b)AddreSs

(c) Signature with date

5. Details of Documentd/records/proof of .marriage required under Rrile 6:

Declaration of Parties

.We, .'.................'..................,...... ..... do .hereby declare that the details
shown above are true to thqbost of our knowledge and belief.

(hf,ame of Father
(i) Ase.

. Signature with date
(if he is a consenting party)

(il) Address

(i) Name of Mothei
(i)Age

(ii) Address

. Slgnature with date

.party)she(if IS

Place

Date

'1. Husband

2. Wie

Reg. No

(Fr.)ll rii:Ilr) I U.!,i)

,Registrar



{ 8 THE ANDAMAN ANO NICOBAR EXTRAORDINARY GAZETTE, NOVEMBER 6 2017 a
oFORM No.lll

[See Rule 0(3)!

DECLARATION

(Name of the Husband and

be submitted within the period spe.,cified under Rule 6 due to (specific reason). We

hereby submit memorandum (Form -ll) alongwith the document to prove the solernnisation of the

Marriag6 for the purpose of 169iskation of our Marrlage.

Place:

Date:

Signature of Husband 
'

Signature of Wife

OECLARATION TO BE ATTESTED BY GAZETTED OFFICER / MEMBER OF PARLIAMENT /

ilIEMBER OF LEGISLATIVE ASSEMBLY / MEMBER OF LOCAL SELF GOVERNMENT

INSTITUTIONS

........................hereby certify that the Marriage between

and the fact is personally known to me.

Signature with place, date and seal

Wife) do hereby declare that our marriage was solemnizdd on 

- 

(Date of Marriage) at'

(Place of Maniage). The memorandum for registration of Maniage could not
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o
FORM No.lV

(see Rule 7)

Department

CERTIFICATE OF MARRIAGE

ssuEd under Rule 7 of the Andamari and Nicobar lslands Anand Maniages Registration Rule,
20121

Certificate No.

This ls to certify that the following information has been taken from the Register of Anand

Marriales mainiained in Form No. I In the ofiice of the Reglstrar of
(Local area).

1. Oate of Marriage

(as in Form No. l)

3. . Details parties to the Marriage

Details Husband Wife
(a) Name ln full
(in capital l6ttdrs)

(b) Nationality

(c) Age and date of Bidh

Gr) tion

2. Placo ol Maniage..
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') r..
:l -lY

f) Name of Parents or Guardian a

the relation;hip
n$'

(i) Father

(ii) Mother

(iii) Guardian

Photographs:

(Office seal covering photographs)

b
1O

Registration No. With year

Date of Registration

lssug under my hand and seal on this the

Registrar
(Name of local area)

day of ...........

By oitler and in lhe ni:lme of th-' Lt. Goveinor

.)il/'
..,,..t.'

i/iO ;)P:l-27..1/Orzeit,:i :iu1 /-35 tl()p:.:i. tri:ilr)


